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0 R D E R 

Heard both the counsel in respect of hA 325 of 98 Piled"  

by the petitioner 	for amendment of the OR by incorporating a new 

prayer under paragraph 8(a) of the same. The amendment sought Ofor 

is vemy formal 	in nature. The prayer is allowed. The OR be amended 

accordingly. tIA is disposed of accordingly. The MA be made a part of 

the OR. 

 hA 20  h n n not 	ressed   of  98 - - 

The application is admitted for adjudication subject to 

limitation. Respondents to P11e their reply within $ weeks and rejoinder 

be put in within 2 weeks thereafter. hatter be listed for hearing 

according to its chronological position and on its Own turn. 
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